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IN THE COURT OF THE DISTRICT JUDGE : :  TINSUKIA 

District:  Tinsukia 

 

Present: Sri C. Das,  

  District Judge,  

  Tinsukia 

 

  Title Suit (M) Case No. 55 of 2020 

  This the 30th day of October, 2021  

 Smti Bijumoni Changmai, 

 W/o Sri Sunil Changmai, 

 D/o Late Nani Gopal Das, 

 R/o Bordoloi Nagar, Near Lake, 

 P.O., P.S. & Dist. Tinsukia, Assam  ................ Petitioner 

    - Versus -  

  Sri Sunil Changmai, 

 S/o Late Tirtha Nath Changmai, 

 R/o  Bordoloi Nagar, Near Lake, 

 P.O., P.S. & Dist. Tinsukia, Assam  ............  Respondent 
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   The suit came up for final hearing on 01.10.2021 in 

presence of : 

Mrs. J. Bhuyan, Advocate ..................... For the Petitioner 

None appeared .................................... For the Respondent 

 

 Having stood for consideration to this day, the court 

delivered the following judgment:   

   

    JUDGMENT & ORDER 

1. This is a suit filed u/s. 13(i-a) of the Hindu Marriage 

Act, 1955, for a decree of divorce, on account of cruelty. The 

petitioner Smti Bijumoni Changmai filed this suit against her 

husband Sri Sunil Changmai, the respondent in this case.  

2. The case of the petitioner briefly, is that the petitioner 

was married to the respondent, according to Hindu rites and 

customs and as per Hindu Marriage Act, 1955 on 15th 

October, 1997. The marriage was solemnized at Borguri, Near 

Paramananda Jatiya Vidyalaya, Tinsukia, P.S. & Dist. Tinsukia, 

Assam. It is stated that after the marriage, out of the 

wedlock, two male children were born to the petitioner on 

26th September, 1999 and 19th February, 2007, namely; Sri 

Chinmoi Changmai and Suborno Changmai, who are now 21 

and 13 years old respectively.  
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3. The petitioner stated that the respondent is a 

businessman, having a motor garage and his monthly income 

is approximately Rs.10,000/- only and the petitioner is also, 

maintained herself by doing some small business and her 

income is around Rs.7,000/- to 8,000/- per month.  

4. The petitioner stated in her petition that since after the 

marriage, basically from the year 2010, the petitioner was 

subjected to cruelty, by assault and harassing her both 

mentally and physically. There were some differences of 

mind, temper & mood between them, which despite of lapses 

of many times, could not sort out till now. The petitioner 

stated that the respondent is a habitual drunkard and after 

consuming alcohol, he always used to assault the petitioner 

both mentally and physically by using obscene words and 

many times both the sons objected to it and saved the 

petitioner from the wild and cruel act of the respondent. It is 

stated that sometimes the respondent comes late  night into 

home by consuming alcohol and forcefully get up the 

petitioner from bed and treated her with cruelty and said that 

he would commit suicide by hanging in the ceiling fan in front 

of her. On 11/11/2019, the respondent physically assaulted 

the petitioner without any cause and broke her mobile phone 

and brought a dao to cut the petitioner, but she was saved by 

her elder son. On 11th April, 2020, the respondent again, 

assaulted her without any reason and forced her to leave the 

house, but the petitioner tolerated all the harassments, 

thinking about the future of her sons. Even the petitioner 
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never informed to the Police, regarding such cruelty meted 

out to her, thinking about the future of her sons and due to 

fear of injury by the respondent. 

5. The petitioner also stated that due to illegal acts of 

mental and physical cruelty, the petitioner became sick and 

treated medically on many occasions. The petitioner stated 

that even though she waited for long with a hope that the 

behaviour and mentality of the respondent would change one 

day, but it went in vain, rather he increases the cruelty day 

by day towards the petitioner. Accordingly, having no way 

out, the petitioner decided to file the instant petition, praying 

for dissolution of her marriage with the respondent, on 

account of cruelty, as there is no chance at all, to be united 

between them amidst the above differences and 

harassments.  

6.  In the instant case, the respondent husband Sri Sunil 

Changmai failed to contest the case in-spite of receiving 

notice. Therefore, the case has been proceeded ex-parte 

against him. Accordingly, the petitioner filed her evidence-in-

affidavit. In evidence, she corroborated her contentions 

made in the plaint. 

7. I have gone through the evidence of the petitioner. The 

petitioner, in support of her case, has reiterated the same 

facts, as narrated in her petition. There is no rebuttal of the 

evidence so tendered by the petitioner. Hence, I have good 

reasons to hold that petitioner was subjected to cruelty by 
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the respondent, for which she is not able to continue her 

marital obligations to the respondent and therefore, wants to 

be separated from her husband. I find that the petitioner has 

proved her case on preponderance of probabilities. Thus, I 

am satisfied that the marriage between the petitioner and 

the respondent has irretrievably broken down and there is no 

possibility of reconciliation between them.  

        O R D E R 

8. In the result, the suit of the petitioner is decreed. 

Accordingly, the marriage between the petitioner Smti 

Bijumoni Changmai and the respondent Sri Sunil Changmai 

stands dissolved. The prayer for divorce is granted. Prepare a 

decree accordingly.  

 

9. Given under the hand and seal of this Court on this 30th 

day of October, 2021. 

               

Dictated & corrected by: 

 

             (C. Das) 

     District Judge        District Judge 
       Tinsukia           Tinsukia 
 

     


